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C. 7. i Ra /-

de")r dovide

IO Mo 8 o323
* pated 2 <9 Ly

4,2,94,

Heard learned counsel Mr M
Chanda on behalf of Mr-BiKaShari
for the applicant. Perused stat
ment of grievances and reliefs
sought for in this application,
The main grievance is against
order of termination vide Office
Order No,A.12021/4/93-Apptt.date

'31.12,93(Annexure-3).

.This application is admitte
Issue notice on the respondents
under ﬁedistered Post.Learned
Sr.C.G.S.C.Mr S.Ali receives coy
of the application and prays for
six weeks time to file counter,
Time allowed as.prayed for,
"+ List on 25.3.94 for counter
and further orders,

Heard counsel of the partie

“on the interim relief prayer. Th

service was terminated with effe
from 31,12,93 vide impugned orde
under -Annexure-~3 dated 31,12,93,
Therefore,we do not propose to

contd,
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OFFICE NOTE : DATE iis COURT'S ORDER
o ; ; » . —_
: contd.: pass any interim direction as
. , Pprayed for. However,pendency
. : : of this application shall not
. , be a bar for the respondents t.
: : reappoint applicant,
S L
: : Vice-ChéZ;::an
Copy of thls order may '
be furnished to-the counsel-—- - - - e
of the perties, : - acs '{‘ . Hember
1 )
R ! "
BY ORDER ! !
) t
: . Learned- counsel Mr B.K. ¥
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- 125.3.94,. -

acs

'Sharma for the applicant is prese
1Learned counsel Mr A.K.Choudhury
'submits that Sr.C.G.S.C.Mr S.Ali
rcould not come due to personal
‘reasons. Deputy Director,Census
iOperation,Manipur is personally
:present and prays for two months
'time to file counter. Six weeks
‘time allowed to file counter.,
h' List on 24.5.94 for count
and further orders, .

Interim order in connecti
with this case is passed today,
the 25,3.94 in M.P.40/94 restrai-
'ning respondents not to appoint
any outsiders against the two
reserved posts of Assistant Com-
‘piler meant for ST and to give
preference to the applicant while

£illing up of thoii/ﬁzigg.
| - Vlce-Cha;rman

Member
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20,5, kf Learned counsel flr By.K.Sharm
| : for the;apﬁlicaﬁt present, STa.C.G
~ 1 Mrp S.ALim submits for three weeks
‘: time to file counter.Time allowed
¢ prayed for,
: List on 13,641994 for counte
. and further orders.
' A Learned counsel Flr B8,.K.Sharm
: submits for an interim order direct
: respondents ta.abpoint the épplican
! on adhoc basis as before in wne of
l ; tuwo posts'of Assistant Compiler for
! now lying vacant in the office of t
: Dirécter‘of‘ﬁensus Operation, Manip
' Imphale We hove directed respondant
: vide ovdar dated 22,3.34 to give fi
: preference to the applicant while
; filling up the twc posts of Agsiste
. Compiler reserved for ST in view of
1 higs previous service for thres year
: as Assistant Compiler under respond
( No.,2 at Imphal, Manipur, Both the
: posts were very much available sine
' 3141261993 £ill our order dated 22,
X and thereafters Now Sril.C.G.5.C Me
' S.,TAli~ submits that the applicanty
: must come through Staff Selection
i Commiasien for consideration of
: apbuintmént in the vacant pnsts; M1
' HeSoMeena, Deputy Director of Censt
: 'Gperatidn, Manipur, Imphal i's persd
) nally present in Court and submits
' . h refarence to a telegraphic message
' dated 24th March,1994 and a lettear
! dated 31st March,1994 (both copy fi
! that instructions have issued not t
: fill vacant posts under special Tec
' «~ment drive. Perused contents in the
: messagess The‘instructibns in thess
! documents refer to the staff of
I -
H
'
t

cantdee.?
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23.5}94 census mperatxan%m? ﬁﬁaig whmxuax
the applicant uas amas;nted o -
27th Qerember.1gﬁa on témporawy
”ba sis for census uperﬁtlﬂﬂ of 19¢
_é? on. thp reaemmwndabic# af»nh@ 1
in its meeting ha}d on 2 th ang :
November, 1930 anm she d§rved ti1;
';hhs terminatx&n mx Lh ef éac* anm
,31.1? 834 Az shg 1%&@ wﬂf<“d cunt]
“nuausly Fﬂr thrae yea rglav &rmmxﬁ
_tempofary basis, perhaps under
Bentral ﬁouarnmﬁnt sefvice Rules
,he had aﬁqumrad temparary sﬁat
- Mg reserve oul Pxnal opﬂnicn in i
,‘pmint nows The ﬂéparﬁmﬁut uas ve:
keen ta fill th@ tum wanant pos 2
through outs;derﬂ“in thé month of
Marchy 1994 and in ransidnretxnn_a
such aizaummtaWCQQ we pﬁﬁq@d ﬁne“
‘direetxan dated 22,3,94, The app]
aana is n&m unemmiayed with hib
-rcsgeeﬁiva dependant families,: It
gubmlutud hy e Sharma that dhe
tha uﬁly bread aﬁfuer ofi the faml

f'if he 19 alxmuvdyta csnﬁtnup ‘as
: ﬁnempioyed aftes #erzng rar thr@

~7 gnax contanGUs yharaﬁ then-k i
dua cuurae Lhere will ae age bar
~for hms emplnymcn& uhzch unuld @2
irreparable dama a/lnjur§ to hzma

In visw éf the\abaae °act$g
einsumstance and ahmeru ‘,mnsll u
consider it Just mnd exaédxent to
paSo interin dirmmtten aé the tes
pandpats a8 under‘s i"

- The respgmﬂ&nts aré dlrenip
te appeint the amplicant‘Shri‘A”S

X Stephew»an temparary or adhoe basis
! xn the past af ﬁsaistant Compzlor
_ :._ reserued fo'r ST, lyxng uaeant und
R -_ ‘respondent’ No.z at Impbal on, temm
! R |
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ST ‘ : , respondents shall comply the direc
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- r . tion within 10(ten) days from the
: data of raceipt copy of this mrder

The Emﬁiiﬁﬂﬂk appointment shall .
f.remain in force till dlspasal u?

In?arm all rancerned immedxat
$erve a gopy of thms order taday
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. - Lthis dﬁﬁliﬁﬂtxﬂn ofi merit,
!

'

t

! an Mr H.S.Mgena,0cputy Director of

!
' Census &perationg Imphal present
' ! mn Cmurt.v ‘
Ny o | |
i 1
~ "a; ;.1'—-'; 1 //
Copy-of this arder may be ! ' ’
furnished to the counsel af t ) A . Vice-ﬂha;rman
the partles‘«~ ' ! b ! :
\ : e ,
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Learned counsel For the parties
_‘are present. The Beputy Oirector, Ceﬁsu

1
+ Operation, Manipur, Tir-He3, Monna is al
' present, The applicant, Shri A.S.5tephs

| - . , has now been appointed on adhoc basis v
(\yQAu St e ( 0“1 \YhD' of fice arder NoJA ¢ 12021/4/93-Apptt. dat
M____ﬂ,_—_~—-L—~——’ ~ . _Imphal%the 3045.1994 pursuant tovordar

P _dated 20.5.1994 -of the Tribunal. Peruse

)\(‘»"/(}O V?/(/ ;h %/

copy of the: appointment orda:.
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§;/ - “ : ! ~ The reSpondents haﬁe already- fll
%ﬂ o . Z‘ writtan statement through learned Sr.
. ' ' 1 C.6.5.6, Mr S, Ali with copy to

r . .

" : My B.K, Sharma, counsel for the applican

' 1+ The case is ready forvhearihg.
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: : : List on 9.8.54 for hearing
) In the meantime, the applicant may
o ! ' flle rejoinder with copy to the
: ISI‘. OG 3 CO 7
{ ! o "LC),M.’Q
. f
{ . | : : Vice-Chairme
N w _ 1 ot
Syeeder vet ld ,'
| ! Membar
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'To be placed for hearing befo

Mcove Jppests ae | ,
AN 13% /j /ﬁ[ﬁi ' , the Imphal Bench when the Tribunal
yﬁf;va </éfék‘9 4: Stowill hold sitting at Imphal
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’) ﬁe/ Mmée\/j Am 2 Qf' 1 .
. ' . - 1 - ¥
SR 7= . : _ o ‘ Member Vice-Chairma
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C4 .t ..., i Y for ethe applicant. P
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e 2w 1T=3-97 ' In view of the order passed
P LT ot MeP.N0.50/97 thiy Oxiginal Applicat
S is restored to filey

L - MreBe K‘.-vsharm »1 éarned-counsel
«S.BLi, 5r.C.G

relates to

submi@ that this jcas

Manipur. It will. /e convenient if t

¥Vﬂ%gken up for hearing at mphal@ Or
prayer of counsel for the darties t
case will be taken up at Imp 1. Tt
‘ Qateﬁof hearing shall be not1f<ii.

Hembér ‘ ) . Vice=~Chai

K] P I

17-3—97 ) Heard ‘Mr. B.KeSharma learned cou

’ ,
¢1L4;#¥vw) waél&,ﬁmﬂu B appearlng on ?ehalfdof the applicant

also MreS. A’i,Z&rQC‘G‘sDOCO Mr.s Ali

> ('/ v
é%f /?'3'99’ /9 A ' submits that this case relates_to Ma

It will be convenient if the case is
taken up for hearing at Imphal. Mr,E
Sharma does not oppose to the prayer
'Accordingly,the case will be taken u
on 18-4-97. The next date of hearing
shall be notified later.
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‘Member Vice=Chair
1lm | !
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21497 In view of the order passed on

17=3= 97 this case w111 be taken up a

. l:SWA :
T L ' Irmvhal.
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- - _ - Mr.B.K.Sharma learned counsel \,
- /‘7/7’&&"/ .' VW%,C,LV*M%_, . . appearing on behalf of the applicant

s o A PaekeD perd)] submits that the application is become
74"&») S Real g 000 %/,/,J infructuous. Accordmgly, AT '*pplicant

il Pyamc A - (,W/t\ ot Ahes.  Goes not want to press the . e ‘on,

~ i s The petition is dismissed as L. .';-:-‘f“s‘g.
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